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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

O.A. No. 645 of 2025 

IN THE MATTER OF: 

Mahant Govind Das Shastri ...APPLICANT 

VERSUS 

State Of Uttar Pradesh & Ors. 

RESPONDENTS 

Response on behalf of Respondent no. 8, Varanasi 

Municipal Corporation, Varanasi. 

1. That Hon’ble NGT vide order dt. 06.04.2026 has sought th 

response of Varanasi Municipal Corporation, Varanasi 

(hereinafter referred to as ‘VMC’) in the instant matter, 

which is being reproduced below. 

2. That the deponent has read over the contents of the 

Original  Application along with all its annexures 

(hereinafter cumulatively referred to as O.A.) and is now in 

a position to give the parawise reply of the same. 

3. That the deponent is hereby making declaration that he is 

denying all the averments stated in the present O.A. 

'obf. \5’ therein save as expressly admitted and replied hereinafter 

or otherwise forming part of judicial record. 

4. That VMC is an Authority constituted and regulated by the 

Uttar Pradesh Municipalities Act 1959 (as amended from 

time to time) and also regulated by the rules, regulations 

and notification issued by the State Government or Union 

Government. m{ 
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5. That, the present O.A. was instituted on the basis of 

compliant made by the complainant regarding 

encroachment on Kabir pond, Lahartara in Varanasi, Uttar 

Pradesh (U.P). in which the specific allegation of the 

complainant is that land measuring 8.875 acres is 

registered as a pond and this pond is directly associated 

with the birth of Saint Kabir, keeping in view its historical 

and cultural significance, the Government declared it a 

protected site in 2012, and issued the relevant notification, 

and despite its protected status, illegal constructions are 

being carried out within the pond area without any prior 

approval from the State or Central Government and such 

activities threaten the very existence of this heritage site. 

6. That thereafter the Hon’ble NGT vide order dt. 23.12.2025 

was pleased to order to make (1) State of Uttar Pradesh 

through Principal Secretary, Environment, Forest and 

Climate Change, Government of U.P. (2) District 

Magistrate, Varanasi (3) State Wetland Authority, (4) 

District Wetland Committee, (5) Divisional Forest Officer, 

QOM Varanasi, (6) Uttar Pradesh Pollution Control Board 

(UPPCB) through Member Secretary (7) Central Pollution 

Control Board through Member Secretary as respondents 

and sought reply from them by making a Joint Committee. 

7. That thereafter after finding that the encroached pond lies 

within the territorial jurisdiction of VMC the Hon'ble NGT 

k 
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vide order dt. 06.04.2026 ordered to implead VMC as 

respondent no. 8 and sought its response. 

8. That the response of respondent no. 8, VMC is being 

reproduced below. 

9. That, it is submitted that the land in question pertains to 

Arazi No. 255, measuring 26 Bigha 07 Biswa and 17 Dhur 

(approximately 17.10 acres, i.e. 6.920 hectares, i.e. 

69,200 Square Meter), situated at Mauza Lahartara, 

District Varanasi, Uttar Pradesh. 

A copy of the map of the aforesaid land is annexed 

herewith and marked as ANNEXURE -1. 

10. That the aforesaid land came into the territorial 

jurisdiction of Municipal Corporation, Varanasi, in the year 

2019 as the nav vistarit area. 

11 That, it is submitted that, in compliance with the 

directions of this Hon'ble Tribunal, directions were issued 

by the District Magistrate, Varanasi, vide letter dated 

10.02.2026, to the Nagar Ayukt, Nagar Nigam, Varanasi, 

and the Tehsildar, Sadar, Varanasi, for inspection, 

demarcation and verification of the concerned pond. 

12. That, it is humbly submitted that, on 27.02.2026, a 

joint inspection was undertaken under the supervision of 

the Tehsildar, Sadar, by a team comprising officials of the 

Revenue Department, the Municipal Corporation, 

enforcement staff, and police personnel at Mauza 

h 
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Lahartara, Pargana Dehat Amanat, Tehsil Sadar, District 

Varanasi, in respect of the aforesaid land. 

A copy of the joint inspection/report dated 30.03.2026 is 

annexed herewith and marked as ANNEXURE-2. 

13. That, it is humbly submitted that, during the course 

of inspection, 45 encroachments, were identified by the 

committee, and the number as well as details of such 

encroachments were duly ascertained, which are 

summarized as under: 

SERIAL NO (AS PER40 STATUS 

ENCROACHMENT 
LIST & 5 FLAT 

LAND) 
Serial Nos 1 to 43. Eviction suits have been 

filed against. 

Serial Nos: - Demolished, hence its 

44 and 45 (Total 2) Encroachment free. 

The details of such encroachers, including their name
s, 

parentage, addresses, and particulars of the encroach
ed 

area, have been duly compiled and are mai
ntained on 

record. Further, proceedings for the removal of the said 

encroachments have been initiated by the competent 

authority in accordance with law, and appropriate a
ction is 

being undertaken in a time-bound manner. 

A list of encroachers and their details is being annexed 

and marked as ANNEXURE- 3. 

A copy of the orders of the writ petition is annexed 

herewith and marked as ANNEXURE- 4. 

b 
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14. That, it is submitted that, during the inspection dated 

27.02.2026, unauthorized constructions, including newly 

constructed cemented precast boundary walls and 

damaged brick boundary walls erected over a portion 

ofthe said land, were identified and demolished by the 

authorities. 

15. That, it is further submitted that the portion of the 

site where the natural flow of the pond had been 

obstructed was excavated with the help of machinery 

(JCB) to restore the natural flow of water. 

A copy of the photographs of the excavation and 

demolition of the boundary wall is annexed herewith and 

collectively marked as ANNEXURE- 5. 

16. That, it is submitted that, to prevent future 

encroachments and illegal construction activities, 

continuous monitoring is being carried out jointly by the 

Revenue Department, the Municipal Corporation, and the 

Police Department. It is further submitted that notice 

boards have been installed to deter encroachment. 

A copy of the photographs of the installed notice boards is 

annexed herewith and marked as ANNEXURE-6. 

17. That, it is respectfully submitted that, in order to 

review the progress of the actions taken, a meeting was 

convened on 20.03.2026 under the chairmanship of the 

DM, Varanasi, wherein necessary directions, including 

b 
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prevention of future encroachments and control of sewage 

pollution affecting Kabir Talab, were issued to the 

concerned departments for strict compliance. 

18. That, the deponent has been duly diligent in 

complying with the orders passed by the Hon’ble National 

Green Tribunal, New Delhi, and has taken all necessary 

measures to ensure timely and complete compliance 

therewith in letter and spirit and further also the answering 

Respondent no. 8 submits that it shall abide by any
 order 

or direction, passed by this Hon’ble Tribunal. 

19. Hence, the present affidavit is being submitted for 

the kind perusal of the Hon'ble Tribunal. It is prayed that 

the same be taken on record. 

b~ 
(Amit Kumar) 

Additional Municipal Commissioner, 
Varanasi Municipal Corporation, Varanasi 

06.07.2026 
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S.No. 253 .34 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL %' § : f 
PRINCIPAL BENCH AT NEW DELHI 

O.A. No. 645 of 2025 ,3@ o ) ] 

| IN THE MATTER OF: rT\\;\: 

Mahant Govind Das Shastri ...APPLICANT B K" 

VERSUS 

State Of Uttar Pradesh & Ors. - ‘%at 

. -\‘TE\S/;/EC, / ..RESPONDENTS 
Beena Sf""z'_"i_;; v AFFIDAVIT 

NoTA'RY.-GOV‘- 0210 Indi~ |, Amit Kumar, working as Additional Municipal Commissioner, 

Sivil Gourt Var3e o onasi Municipal Corporation, Varanasi, the Respondent No. 

| 8 in the above matter, do hereby solemnly affirm, declare on 

- oath and state as under:- 

g 1. That |, the deponent herein, is well conversant with the 

facts and circumstances of the present case on the basis of 

the information derived from the official records, and hence, | 

am competent to verify, sign and swear this affidavit on behalf 

of the Respondent Varanasi Municipal Corporation, Varanasi. 

2. That the accompanying reply may be read part and parcel 

of the present affidavit. 

3. That the accompanying reply has been drafted and filed 

under my instructions and the contents thereof are true and 

correct on the basis of the record maintained during ordinary 

course of business of Varanasi Municipal Corporation, 

Varanasi and available records and documents and the 

contents of the same are read over and explained to me and 

DEPONENT 
VERIFICATION 

Verified at Varanasi on this day of 2026, that the contents 
of the above affidavit from paragraph 1 to 19 are correct and 

true on the basis of the records. Nothing has been concealed 

therefrom or mis-stated. 

are not repeated herein for the sake of brevity. 

‘petore me ano S m 

Solemnly affim signaty? DEPONENT 
and contents verified 

<o 
Srivastat 

%%;3{;;1, Gowt. Of India 
Reg No-383:2-2015 
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ANNEXURE NO. 2 
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ANNEXURE NO. 3 
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ANNEXURE NO. 4 

Court No. - 6 

Case :- WRIT - C No. - 44543 of 2009 

Petitioner :- Smt. Sadhna Mishra And Others 
Respondent :- State Of U.P. And Others 
Petitioner Counsel :- Ashish Kumar Singh,Ajay Kumar Singh 
Respondent Counsel :- C.S.C.,Anuj Kumar 

i i Na 

Heard the learned counsel for the petitioners. 

The learned standing counsel representing respondent nos.1 to 4 and 
Sri Anuj 

Kumar, Advocate representing respondent no.5 may file counter affidavit 

within a month. Petitioners will have three weeks therea
fter to file rejoinder 

affidavit. List thereafter . 

Till further orders of this Court the petitioners shall not be disp
ossessed from 

the land in dispute nor their constructions shall be demolished. 

Order Date :- 25.8.2009 
pk 
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Court No. -6 

Case :- WRIT - C No. - 60997 of 2010 

Petitioner :- Aacharya Shri Hajoor Ardhnam Saheb 
Respondent :- State Of U.P. Thru' Secretary (Revenue) U.P. & 

Another 
Petitioner Counsel :- Raj Karan Yadav 
Respondent Counsel :- C.S.C. 

Hon'ble Krishna Murari.J. 

Heard learned counsel for the petitioner. 

In view of the peculiar facts and circumstances and with th
e consent 

of the leamed counsel for the parties, the writ petition is being 

disposed of at this stage without calling for a counter affida
vit. 

By means of this petition, the petitioner has challe
nged the order 

dated 4.4.2008 passed by the Assistant Collector, Ist Class, Tehsil 

Sadar, district Varanasi in proceedings under Sectio
n 33/39 of the 

U.P. Land Revenue Act directing to expunge the name of the 

petitioners from over the land in dispute. 

It has been vehemently contended by learned counsel for the 

petitioner that the order was passed ex-parte without any notice
 and 

opportunity of hearing. 

When the matter was taken up as fresh on 6.10.2010 learned 

standing counsel was directed to obtain instruction in the matter. On 

the basis of instruction received, learned standing counsel has made 

a statement before the Court that identical orders in respect of 

various other persons were passed by the Assistant Collector and the 

said persons have already filed recall application which is pending 

consideration. It is not being disputed by learned standing counsel 

that the order impugned in this petiion was ex-parte without any 

notice and opportunity of hearing to the petitioner. 

Since the order is an ex-parte order, interest of justice would st
and 

served by affording the petitioner an opportunity post decisional 

1o 
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hearing. 

Considering the facts and circumstances, the writ petition stands 

disposed of with the liberty to the petitioner to file objection which 

may be available to him in law before the authority concerned within 

a period of four weeks from today. In case any such objection is filed 

the authority concerned shall consider and decide the same in 

accordance with law after notice and opportunity of hearing to all 

concerned. 

Till disposal of the objection as directed aforesaid, the order dated 

4.4.2008 shall be kept in abeyance and status-quo with respect to 

nature and possession over the land in dispute shall be maintained 

by the parties. 

It goes without saying that in case the authority concered after 

hearing the petitioner allows the objection, the order dated 4.4.2008 

shall stand wiped out and the rights of the parties would be governed 

by the order which may be passed on the objection of the petitioner. 

Order Date :- 21.10.2010 
nd 
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ANNEXURE NO. 6 
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0:4..04 6 1‘5 7 202.5-JUK|5D|C"0N OFZOLS 

IN THE COURT OF.. 

Suit/Appeal No. 

Inre:- 

Appellant(s)  Complainant(s) 

...Defendant (s) Respondent() / Acsused Know all to ahom 

'VERSUS 

WA [(Enrd 16 - VP07 sp/20) MA Nb- 80'?;4‘7 7az2- 

Chamdbor -8 U He, e’"’é.":fi"?: [ 
(herein after gffid the advocate/s) to / our Advocate in the e = noted case authorize him:- 

To act, appear and plead in the above-noted case in this court o in any other court in which the same 

may be tried or heard and also in the appellate court including High Court subject to payment of fees separately 

for each court by me/us. 

To sign file, verify and present pleadings, appeals cross-objection o petitions for executions review, 

revision, withdrawal, compromise or other petitions o affidavits or other documents as may be deemed necessary 

or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage. 

To file and take back documents, to admit and/or deny the documents of opposite party. 

_ To withdraw or compromise the said case or submit to arbitration any differences of disputes 
that may arise touching or in any manner relating to the said case. 

To take execution proceedings on paying separate fee. 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all 
other acts and things which may be necessary to be done for the progress and in the course of the 
prosecution on the said case. 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and 
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the 
power of attorney on our behal. 

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or 
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose. 

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all 

hearings and will inform the Advocate for appearance when the case s called. 

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the 

result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he 

shall receive and retain for himself. 

And \/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us 
10 be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case | 
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once 
the fee is paid, | /We will not be entitied for the refund of the same in any case whatsoever and if the case 
prolongs for more than 3 years the original fee shall be paid again by me/us. 

been understood by me/us on this ... Day of... 01 fccepted subject to the terms of 

the fees e 

IN WITNESS WHERE OF I/We do hy rzn_;a‘m my/our n:pe‘m %eu presents the contents of which have 

Aovocate Client T 

% | 1dentfy the Signature/Thumb Impression of Below Mentioned Pers3Y~ T4, JIRToTe 

Signed in My Presence. The Client. rrac]) AYVUSH MF 
vpoq 8t 20] 

K - B0 4TI 
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AMIT KUMAR 
‘o RIMDOB: 05/101/1983 
U MALE 

[Sare G wn weer 8 b oo 1 d 1 
| ¥ e o (e seeren, an g ave/ S e vt & e o e | 
(Asdhaar is proof of dentity, not of ctisenship 
or date of birth. t should be used with verification (oniine| 
[authentication, or scanning of QR code / offine XMLU). 

2036 9526 1628 

A= ANy, Chak Jatar Al PO: Jafargan. 
BT Fatsnpur, 
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